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Inspector of I =
Director of Income-Tax,
(Exemption}, Paral, Mumhal

Dy . Commissioner of Income-Tax,
Special Range-5K4. . Parel, Mumbai.
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i. ﬁhnrmandra Sha

2. Virendra Singh

ingpectors of Income~tax

Chiet Commisgioner of Income-1ay,
Avakar Rhawan, M.K,Road, Mumbai.

Chitranian Prasad
Ingpector of Central.BExcise
Ranga-6, Nivision VIIiT,
Gicry House, Andheri (Wi
Mumbai |
O, No,&D27G7
1. P.M.Rajendra
Inspeector,
Incoma-tax
K/at 601~DI Lokcdhara
Katvan,
0,4, No, g04/97

Rfa;; ChaW! No.41, Room
Furia Transiit Camn, Onp.
Kurla (E)}, Mumbai,

\|
v
camd

ﬂ&  Nao’, R(ﬁ

Ingpacitor, Incom-Lax,
R/at &/%, B-Win:g, Indravani Apt
T™MT Depot, ;Kaiwa, Dist Thane

1 Eam Bam Kumar,
EHSHQCIQF annmp—.ay
O/fo tha Commlsnlnnpr of Incom-ts
DTRTI, Mahalaxmi (lnmhrq '“
Mahalaxmi, Mumbai,
O.A . No, ROS /87
1. Sita Ram Meana
n ne
O/0 tiheea d SI1Y
Bidg. No., .12,
Pratayvakashikar Rhavan,
BRandra Kur’za Jomniax, .
Bandra, Mumbai -
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ngpector Income-Tax,

O/o the DODIT Investigation
.G.Nn. IV, 4th Floor
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1. atan Chandra Hah,
I tor Central Excise,
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DA No.B13/097

1. Ashok Kumar Gupta
Inspector Cantral Excise,
3/0 the Commigsioner of
Central Exciss,; Mumbai-vVi,
Dadar Mumba{

el
-
me—-LAxX nactor
O/0 thae DDIT (HQ)Y), Inv.Wing
Aayakar Bhavan.. Mumbai.
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0,4 . No,1016/97
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1. Ranijit Kumar Gupta ‘

Inspectar of Central Excise, |

R/at E£S-59, Housing Roard,

Durga Wadi, Talsgaon, Goa I
0,A.No,1026/87 \
1, Mahagh Kumar f
7. Surander Kumar ‘
%, Kanhaiva Poddar 1

i
A11 working in the ofo i
the Commigssioner of Custome $
and Central Excise, Panjim, Goa ... Apnlicanis
Ry Advocates Shri Q.K.Magand, Shri M,S,Ramamurthy,
hri P.A.Prabhakaran, Shri D.V.Gangal, Shri Surash
Kumar, Shri Y.R.Singh and Shri gsanjay Sealay (aplicant
in hnrcon in 0OA,No.R42/97)

v/s,

1. Union of India through

The secratary, Minisiry

of Financa, DepLt. of Ravanue,

Naw Delhi.

2. Secreatary,

Department of personnal

2 Administrative Reforms,

New Daihi
%, Chairman, |

ataff Selaction Commigsion, !

Army & Navy Building,

Kala Ghoda, Mumbhai 400 001,

4., chief commissionear of Custom,

New Custeme House, Ballard Estate,

Mumhai - 400 0329
5. Commissione? of Cantral Fxcige,

Mumhai I Commissionarate;

M.K.Road, Chrchagate, Mumbai,

g, Commigsioner -of Central Excise,

Mumhai I1 Commissionerate,

Piramal Chambars, IXth Floor,

talbaug, Parel, Mumbai. |

|
7. Commissionar of Cantral Excise,

Mumbai III Commissionerate, . ,

Nav prabhat (‘hamber'g:i ivth Floor, i

Ranade Road, Dadar, Mumbai, :
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. Mumbsai

The Chairman
Central Roard .of Direct T
North Riock

Under Secreftary (Conf.
ff Selection Commission

Kolhapur
11468 Vihar Building
i

(S A

Commissionar nf Customs
nd Central Excise
om House

Goa
(By Mr. M.I. Sethna, Special
with Mr, V. Magurika Cantr
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ITnanectore of Customs and inscoactor of E;gige"ﬂg

Insnecio! 4 1 insoecior
fax etc. in the vear 1894, ©On beina successful. all
|
, . l
thege anphiicante ware raecomnanded for anpo intmant
according to their merit posgition and the choice!given by
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before the Principal Rench of thig Ty ibunal in
OA.No,447/96. O.A.No.4dE/96 and GA. No.95/9A. The main

princinlies of reservation laid down by {ha Supremea Court

the vacancies Tha RPrincipal Banch of the Tribunal aftar
congidering the GA, came to the conclusion  that  the

laid down by thae Anex Court dn ¢ INDRA SAWHNEY s

judgemeht, The Princinal Bench of the Tribunal ltharetore

nuashad the selection in which a1l these appiicants were

) . : |

also selected The Pripcipal Banch Turther diractad Lhat
N

the Judgement did not mean that the selection had to be




apnointments can bhe moditiad by extendine tha limit of
50% nuota. The Staff Selaction Commission revisad  The
raeattlts on the hanig of judgemant of Principal Bench A1

chanaad, e.q. tihe aoniicant in {3A

Mr.D.Dahiwale & Ors. who were working as Examiners in
fhe Custom House have besn included in the new izt in
the Department of Central bxcisse and Income TaAx

Based on the new 1isi The variougs deparimentsz  of

such tarmination order would be +issued. the apaixcgntg 15
all  these 0DAs. have fribuna The

Termination orders have been staved by the Tribunal in

various 04s. whers the ferminailion ordars hnhave baan
issued and  in  gfome  cases where The applicants  have

a4, The anplicants challenged the ferminabion ordern on

various arounds incliuding the arcund that the applicanis

‘ware not parties in  the iudcament rendered by the
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that if as a result of implementation of thaze
/’ r . — v
iudgemaents, some ragerved community candidates are ToOUN
in a narticular catagory, the same should be adiusted
scaingt the Tfuture reserved Vacancoies 1t has been

" ~s
Fithe ﬂr?nc1951 Bencihh  Judgement is  reduired .o be

i

7 We have heard all the counsels at lengtin wWe  are
« inclined to iispQSe of all these GAs. on the around that
required to  be
ies Cannot De
aga1n3t Future
roagarved VACAngias In this connection s1f1h attent1on
ras been drawn Lo the Civouiarr 155ueﬂ v the  Danarhment
nf Parsonnel after the Hon'bis Supnirame Crourt Judogement. In

the case of Sabharwal & 3s. =] Uniton of India & T
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5. Wa arae,. therefore of tha view that the  Governmend
&
rniicies are auite clear on Lnls issde. if as a regith
of Tatest Judgement of Hon ' hiie  Suprams COUrt an
ragervation  1BBUSS. any astaff ia found curnius  in A
racruitment or in a selection, 511 thesa surpius  staff
are regu:red tn  he adiusied against Futiire ragsrvad
vacancies,
4. We, theretfore, finid on this ground alone what  the
tarmination order issusd by the respondant department Lo
ﬂ‘ t.hea ag@11cantg cannot = susthainead., Theay Are i

Court “n  Lhe CcAge 53 Saharwal anc  other cimiiar
judgements oOn the ifasus of rassrvatiton These are also

India in Their Circular igeued by Deparitment of Pe reonne

nuoted above.

10, It is made clear Lhal 211 the issuas raiged in These
o AR . Auestioning the correciness At the Principal Banch

indaement  ara laft open. A1l the OAs. ara, therefore,

disnnsad of with tha diraction that iLhe ter mination
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orders isasued by the department in the

ara 11laga’l and are. therafore, ouashed,

i T+ g made ciear that thisg order wotila not come  In
tha wav of the department’s obligation to comply with the
arder of Principal Rench o observation made herainn In
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t.he iudgement wo1d éonstrue the
implemantation of the Principal Rench 1udgemant, The
department. 1is obliged +to ohey the Prjncipal Ranch
judgement as required by the law and the dapartmants are
ohliged to igsue appointment !ette?s Lo those|who havae
i
baan salacied in the naw tist which hag bean Tramed after
the Princinal Bench ii .ut terminating the
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